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Judgement

1. This writ petition raises serious concern regarding the incidents of snatching in
Delhi. Amongst the several issues pointed out by the petitioner, it is contended
that the offence of chain snatching is booked by the Delhi Police ordinarily under
Section 356/379 of the IPC which offences are punishable with imprisonment
upto 3 years.

2. It is submitted by the petitioner - Mr. Prashant Manchanda that even without
amendment of the Indian Penal Code making snatching a specific offence,
Section 390 of the IPC would be attracted for the reason that Section 390 uses
the expression "fear of instant death, of instant hurt, or of instant wrongful
restraint" which is an essential part of the offence in question. It is submitted
that the Delhi Police is required to examine this aspect with regard to registration
of cases and booking of criminals.

3. So far as the issue of the statutory amendment to incorporate the specific
offence of snatching in consonance with the law in Haryana and Punjab, we are
informed by Mr. Gautam Narayan, Id. Additional Standing Counsel that the
Government of NCT of Delhi has written letters to the Ministry of Home Affairs,
Government of India which is required to take action in this regard.
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4. No response has been filed on record by the Government of India. Let a status
report setting out action taken upon the letters written by the NCT of Delhi be

positively filed within four weeks from today. Rejoinder thereto, if any, be filed
before the next date of hearing.

5. List on 1st August, 2018. Dasti.
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